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WorW during th# last three year*, 
year-wise and country-wise;

\ (c) whether Government propose to 
embark upon *n ambitious project ior 
promotion ot tea in foreign markets; 
artd

(d)  if ao, the amount earmarked for 
(he purpose and whether it will be 
used for tapping new markets or 
wooing back the old markets?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP  SINGH):
(a) No, Sir Export of tea from India 
dusting  January-October, 1974 was 
155.39 m. kgs.  valued at Rs. 138.25 
crores compared to 144.32 1. kgs va
lued at Rs. 110.47 crores during  the 
same period of 1973.

(b) A statement is laid on the Ta
ble of the House (Placed w Library. 
See No. LT-9412/75J

(c) Export Promotion in Tea is be
ing constantly kept under review so 
that changes frund suitable could be 
adopted on such review

(d) A provision of Rs. 165.71 lakhs 
has been made in 1975-76 Budget for 
Tea Promotion outside India which 
will intr-oha include expenditure on 
generic promotion, umnationai promo
tion, promotion of special packs  of 
Indian tea with the cooperation of the 
local blenders/packers,  delegations 
for market study and exploring new 
markets, trade delegations etc.

Service Boles for 0«eers and Staff of
ir.DC,

6964. SHRI RAMAVATAR  SHAS
TRI:

SHRI VIRBHADRA SINGH.

Will the Minister of TOURISM AND 
CIVIL AVIATION  be  pleased to 
state:

>  (a) whether it is a fact that Board 
<*f 'mm&vi approved Service Rutes

ttftdl Staff members ot
m mmme* im  and the 

iw m undertaking*

wa§ informed that these rules had 
been brought into force;

(b) it so. from which date these 
rule* have been given effect to; and

(c) whether any notification has been 
issued or circulated to the members of 
staff and if not, the reasons therefor?

THE MINISTER OF  STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI  SUREN- 
DRA PAL  SINGH)*  (a)  ana <t> 
The staff regulations, including ser
vice rules, for tbe employees of India 
Tourism Development  Corporation
were approved by the management *if 
the Corporation on 31st August, 1973. 
The Committee on Public Undertak
ings was informed that these rules 
were being followed m the  India 
Tourism  Development  Corporation
even prior to 1973 though they were 
formally written down, compiled and 
put together only m 1973

(c)  Draft Standing Orders covering 
the conditions of service of workmen 
û der the  Industrial Employment
(Standing Orders)  Act. 1946  have 
been filed with the Certifying Autho
rity, Delhi. These will be  notified' 
circulated to the members of the staff 
after certification by Certifying Au- 
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Be-Classiflcation of Cloth

5966. DR  LAXMINARAIN PAN- 
DEYA: Will the Minister of  COM- 
MXRCE be pleased to state:

(a) whether the qualities of cloth 
are proposed to be re-classified; and

(b) whether powerloom cloth is 
also likely to become excisable as « 
result of the proposed classification?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  COMMERCE (SHRI 
VISWANATH  PRATAP  SINGH):
(a) The question of revision of the 
existing classification  of  mill-made 
cloth is proposed to be discussed in 
tbe  meeting  of the Cotton Textiles 
Consultative  Board on 17th  April, 
1975.

(b) Does not arise.

Foreign holding* in Hindustan Lever 
Ltd.

5667. SHRI S. M. BANERJEE; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether the «<juity holdings ot 
Unilever London in Hindustan Lever 
Limited is 65 per cent;

(b) whether the  whole of  this 
equity amount has come out of the 
cummulative profits over the years 
from our country;

(c) whether the grant of COB. 
licence In the above context to Hin
dustan Lever limited means permis
sion for further continuous exploita

tion of our gullible consumer* In the 
country; and

(d)  if so, the reaction of Govern* 
ment thereto?

THE  MINISTER  OF  FINANCE 
(SHRI C. SUBRAMANIAM): (a) Yes, 
Sir.

(b) No, Sir.

(c) and (d).  The application  ot 
Hindustan Lever Limited under Sec
tion 29(2)  (a) of the Foreign Ex
change Regulation Act, 1973 lor per
mission to continue  to carry on its 
existing activities is under examina
tion.

Export of Basmati Rice

5968. SHRI  P.  VENKATA5UB- 
BAIAH; Will the Minister of COM
MERCE be pleased to state:

(a) whether  Basmati  rice  has 
emerged as a major export earner for 
the country;

(b) if so, the  figures of export 
during the current year as conquered 
to the corresponding period last year; 
and

(c) the steps envisaged to keep up 
these exports?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  COMMERCE (SHRI 
VISWANATH  PRATAP  SINGH):
(a) Not yet. Sir.

(b)  The export of  Basmati Rice 
during the last two years has  been 
as under:—

Quantity CT)  Value
Rs, in lakh

*973*74 1482a 668-18

1974-75* 26234 1312-OS

* (April-Nov. 74).

(c)  As  incentive  for  increasing 
production* more  attractive price J* 
being paid to the growers for bMmatt 
paddy, A proposal to encourage com**




